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Order dated: 22.03.2006 

cL.. 	Applicant was granted ACP benefits1by an order 

(7fy 	
dated 08.10 .2003 with effect from ol .04.2000 • The 

said benef its were sought to be cance lied vkle 

-T Annexare-A/7 dated 22.05.2005. Applicant sub.itted 
I 

representation to the authorities on 2007.2005 and 

appr oac he& this Tr ibuna 1 on 25.07,2005 by f ii in 

this present O.A. under section 19 of the Administra-

tive Tribune is Act, 1985 • During pa ndency of this 

case, it has been disclosed, in course of hearing, 
1 

today, that the Respondents have recalled the 

impugned order that was passed under Annx1re-A/7 

i J
dated 22.06 • 2005. 

As a cnsequence, it has been suitted by ths 

Counsel for both the Darties that this case has J\jJj. 

becae infructuous. 

In the aforesaid premises, this case hereby 

stands disposed of: same having beco'ne inrUctuOuS. 

send copies of this order to the Aoplicant 
_7 	 •• 1 and to the RespDndents in Lhe addres: gien in the 

i 	iginal Application. Free cooies of this order be 

a iso handed-over to M. N . .Routr, I • C ounse 1 

appearing for the Applicant and to Mr • T .Rath, 

Lu. • Counsel apearing for the Railways. 

------ 
Me rnber (jj.d Iic ía 1) 


